339  Matters under CHAITRA 26, 1801 (SAKA)

[Shri Purnanarayan Sinha].

passengers who demand accommoda-
tion for air travel at the present time.
The landing area of the Gauhati air-

cutta and other stations in the North
East. As an example, it may be cited
that on the B8th April 1979, when the
Prime Minister’s Aircraft was
kept at the bordering area at
Gauhati airport, the flights due to
take off from Calcutta before 08900
hours were all delayed, as Gauhatj
airport notified that the landing area
was being occupied by the Prime
Minister’s aircraft. The weather at
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e sake of the public, firstly the
area of Gauhati and other
stations should be enlarged and
force control restricting the entry
to the mirfield areas of bona fide
asgengers should be removed snd
proper lounges etc, should be opened
where necessary.

(li) Nzxp ror conversioN or HypERA_
BAD AIRPORT INTO AN INTERNATIONAL
AIRPORT

, SHRI P. RAJAGOPALA NAIDU
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ing matter of urgent public importan-
ce under Rule 377:

Many people are going every duy
from Andhra Pradesh to Middle East
and other countries through Hydera-
bad Airport. We can roughly esti-
mate them to be at least 30 persons
per day.

Although Hyderabad Airport has
been declared ag customs clearance
Ajrport, the import requirements ot
Andhra Pradesh manufacturers have
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e existing International Air-
also help increase the
affic as Andhra Pradesh is
many places of historical in-
also equipped with star
attracting the tourists in
. It will help promote
, exports and imports. Hence
the State Government in industries
and Commerce Department, Andhra
Pradesh, have requested the Commer-
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DR. VASANT KUMAR PANDIT
(Rajgarh): Madam, with your per-
mission I raise the following matter
of urgent public importance under
Rule 377;



